FORM LD-34

APPLICATION UNDER SECTION 51 FOR THE PERMISSION TO USE THE REGISTERED
LAYOUT-DESIGN

(section 51 rule 70)

Name and address of the applicant
Name and address of the registered proprietor of the layout-design in respect of which the application is made ——————

Mo P

Layout-design No. (referred above)

Whether the permission is- Wﬁtmwmhymmﬂlﬁommmwm State Government or
by any other person authorised by such Government.— -

If permission is sought for the use of the layout-design by the person authorised by the Government, the name and address
of such person

Signature of the applicant

Verification
I, the above-mentioned applicant, do hereby verify that the contents of the grounds
are true to 'my personal knowledge and belief / on the basis of Government record. And the

contents of the grounds are based on the legal advice tendered to me. Nothing
is concealed herein. Verified on day of 20—,
Signature of the applicant
In the matter of layout-design No. name of registered proprietor
address as entered in the register
1/we , *having authorised by the Government, hereby give notice to use the

above layout-design on the grounds™*
(a) for non-commercial public purposes
() for the purposes relating to national emergency or extreme public urgency

1/ we! hereby give notice to use the above layout-design on the grounds’

to remedy anti-competitive practice

I/we have tried to enter into agreement with the registered proprietor of layout-design on reasonable terms and
conditions and such efforts have not been successful’.

Dated this -day of 20—,

Signature
To
. Layout-Design Appellate Board,

Give full name, address and nationality

Give details and proof of the Governmnet authorisation

Strike whichever is not applicable

Provide the details of grounds

Provide details of the efforts made including copies of the correspondence
Strike out whichever is not applicable
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